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251-D, North Block, New Delhi 110O01
Dated the 2lstApril, 2025

VACANCY CIRCULAR

Sub: - Selection for the post of Judicial Member in Securities Appellate
Tribunal (SAT), Mumbai - Reg.

Securities Appellate Tribunal (SAT) is a statutory body established under the
Securities and Exchange Board of lndia Act, 1992 to hear and dispose of appeals
against orders passed by the Securities and Exchange Board of lndia, the Pension
Fund Regulatory and Development Authority (PFRDA) constituted under the PFRDA
Act, 2013, lnsurance Regulatory Development Authority of lndia (lRDAI) constituted
under the lnsurance Act, 1938, the General lnsurance Business (Nationalization) Act,
1972 and the lnsurance Regulatory and Development Authority Act, 1999 and the
Rules and Regulations framed thereunder- The SAT is located at Mumbai, and the
Judicial Member, upon selection, will be posted at fi/umbai.

2. Applications are being invited for one post of Judicial Member, SAT, Mumbat.

3. The qualifications, eligibility, salary and other terms and conditions of the
appointment of a candidate for the post of Judicial Member will be governed by the
provisions of the Tribunal (Conditions of Service) Rules, 2021 and Tribunals
Reforms \ct,2021.

4. As per rule 3 (7) (b) of the Tribunal (Conditions of Service) Rules, 2021, a
person shall not be qualified for appointment as Judicial Member of Securities
Appellate Tribunal, unless he, -

is, or has been, a Judge of a High Court; or

ii. has been an advocate for ten years with substantial experience in

litigation in matters relating to financial sector before Securities Exchange
Board of lndia, Securities Appellate Tribunal, High Court or Supreme Court
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4.1. As per other provisions of Tdbunal (Conditions of Service) Rules, 2021

i. the Judicial Member of the SAT shall be a person who does not have any
financial or other interests as are likely to prejudicially affect their functions as such
member.

ii. the appointment of the Judicial Member shall be rjone after issuance of a

Certificate of Medical Fitness by an authority specified by the Central Government in

this behalf.

iii. the Judicial Member shall be paid a salary of Rs. Two Lakh Twenty-Five
Thousand (fixed) per month. ln case the person appointel as Judicial Member is in
receipt of any pension, the pay of such person shall be recluced by the gross amount
of pension drawn by him.

iv. the Judicial Member shall be entitled to draw allc,wances and benefits as
are admissible to a Government of lndia officer holding Ciroup'A'post carrying the
same pay. The Judicial Member shall have the option to av,ril of accommodation to be
provided by the Central Government as per the rules for the time being in force or shall
be eligible for reimbursement of house rent subject to a limit of Rs. one lakh
twenty-five thousand per month.

v. the Judicial Member shall be entitled to the facility of staff car for journeys
for official and private purposes in accordance with the facilities as are admissible to
a Government of lndia officer holding Group 'A' post c arrying the same pay as
per provisions of Staff Car Rules.

5. As per provisions under section 3 (1) of the Triburals Reforms Ad, 2021, a
person who has not completed the age of 50 years as on the last date for
submission of applications, shall not-EdErQiblEjEF-r31ffintment as a Judicial
Member.

5.'1 . As per provisions under section 5 (i) of the Tribunal ; Reforms Act, 2021 , the
Judicial Member of a Tribunal shall hold office for a term cf four 4 ears or till he
attains the age of sixty-seven years, whichever is earlier.

6. The Search-Cum-Selection Committee constitute J under the Tribunal
Reforms Act 2021 for recommending names for appointm?nt to the said post shall
scrutinize the applications with respect to suitability of ap llication for the posts by
giving due weightage to qualification and experience of candidates and shortlist -

candidates for conducting personal interaction. The final selaction will be done on the
basis of overall evaluation of candidates done by the (tommittee based on the
qualification, experience and personal interaction.

7. Applications of eligible and willing officers are invited through proper channel
(wherever applicable) which must be accompanied with (i) bio-data in the proforma at
Annexure-l to be fonvarded to the following address, sc as to reach this office

-(tua l^!,t



latest by 21st May 2025 (Wednesday). The applications may also be emailed at
shekhar.S0@q ov. in and kuldeep.bhard wai@nic. in.

Shri Shekhar Chaudhary
Director (RE)

Financial Markets Division
Department of Economic Affairs

Ministry of Finance
71-8, North Block, New Delhi 110 001

7. No TA/DA will be
intervieMinteraction. The
arrangements.

to the candidates
are required to

admissible
candidates

to be
make

called for
their own

8. The advertisement and prescribed application form can be downloaded from
Ministry's / Tribunals website.

9. The prescribed application form is at Annexure I

Any application received after the due date or without necessary
Annexure(s) as mentioned above will not be entertained.

l^dLl\a

(Shekhar Chaudhary)
Director (RE)

Tel: 011-2309 5009

To
1. The Registrars/ Registrar Generals of all High Courts of lndia
2. Registrar General, Supreme Court of lndia, New Delhi
3. The Registrar, SAT, for uploading the circular on SAT's website.



RAJASTHAN HIGH COURT, JOI)HPUR

No. /RSJ/Estr.A (iil / 04 / 2023 / 29n + Dare : r:lslzoz5-

Copy forwarded to fottowing for information ;rnd necessary
action: -

1. Hon'ble Judges sitting at Raj. High Court lodhpur through P.S.
2. Registrar (Admn. ), R.H.C. Bench Jaipur with the request to

distribute it to all the Hon'ble Judges sitting at R.H.C. Bench
Jaipur through P.S.

3. Hon'blc Judges who havc retired in April, 2023 and thcreafter,
4. Computer Cett, Rajasthan High Court, Jodhtur for uptoading the

same on official website of Rajasthan High Ccurt.

d+ *{-,-,-,
Registrar (Admrf.)-
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Anne.xure-l

PROI]OItMA

I Name
) Date of Binh :

-) Category (SCi ST/OBCtuR) :

4 Designation,/Proftssion :

5. Contact Details:

6 Last position held
( \\'hether Judge of the

High Court):

7. Educational qualification (in reverse chronological order):

1

Ilesidcntia I Ofticial
Prescnt I'erm an ent

Add rcss:

Mobile/Phone No
Email

Sl. No. Name ol
University

Equivatent
lnstitution

Degree Year of
passing

Division /
Yo of
marks
obtained

Academic
Distinction

Subject /
Specialization

Work Experience:

Date of enrollment in the
Bar:

:lle No. !/7/aor7-RE (Computer No, !@!58156)

;enerated from eofflre by KULDEEP, D€A-SO(RE Section)-K, SECnON OFFICER, DEA on Oe/Oal?025 0'r:26 pm

Space for photograph 1

duly signed by ]

candidate l

I

i

L

i

I



Enrollnrent No:

No. ol'Years of practice as

an Advocate (if
applicable):

No. ol' Years of practice as

an Advocate prior to
elevation to judgeship ( il'
applicable):

No. ol'rears ofservice as a
Judge in the District
Judiciarl, ( if applicable):

Date of appointment as a
H igh Coun Judge. along
u'ith name ol'the High
Coun ( if applicable):

Date of appointment as

Chief Justice of a High
Court Judge, along rvith
name of the l{igh Court (if
applicablel:

Date of retirement as
Justicc / Chief J ustice ofa
lligh Court Judge. along
rvitlr name of the [ligh
Court ( ifapplicable):

Details of Such Cases (l{eponed Cases /Unreported 1
Caser;)

:ile No. !/7/2orr-RE (Comput€r No. looas!!56)
;ene6ted from eoffce by TULDEEP. DEA-sO(RE Secrion)-K SECTION oFFtcER, OEA on o!/o./zozi 0.:26 pm

2

I Date lronr s,hich the
applicant has been drawing
the pa1 in the grade ofthe
Judge ofa High Court

10. \tr'rite up on adj udicating
e.rperience of the applicant
(200 rvords) []Yherever
4pplicablel

il.

ltA

Experience along* ith brief
rr rite up in handling Cases
before relevant
Couns/Tribunals/
(Reported

Cases/Unreported Cases)

Experience in hand ling
cases relating to securities
and investment law:
insurance law and othet

iia licable I

I

i

I

I

i

I

I

I

I

I

I

I

I

I



relevant areas of larv
12. Proof ol' E-rperience.

including
EnrolmenVRegistration
No. As an Advocate/CA
etc. [For candidates other
than Govt. or Jud icial
oflicers I

t3. Annual Income along with
cop,v ol' latest ITR [For
Candidates other than
Govt. or Judic ial Oflcersl

l4 Write up on f ive major
achievements (200 words
each)

l5 Arvards/ honours./
publications. if anl

l6 Afliliation u ith
professional bodies/
lnstitutions/societies/or an)'
other body including
political part1.

17. Additional information. if
an1, shich 1,ou *ould like
to mention in support of
the application for the post

l. I cerri$' that the foregoing intbrmation is correct and conlplete to the best ofmy knowledge

and beliel and nothing has been concealed/d istorted. If at any time I am lound to have

concealedldistorted any material information; m1' appointment shall be liable to summar)

termination rvithout notice.

2. I shall not u,ithdrarr,my candidature after the meeting of the Selection Committee.

3. I shall not decline the appointment, ifselected for appointment by the ACC.

4. I shalljoin rvithin 30 da1's from the date of issuance oforder ofappointment.

5. I am a,,r,are that in case I violate any of the conditions mentioned at Sl.No.2 to 4' the

Govemment of lndia is likely to debar me for a period o[ three years from consideration for
appointment outside the cadre and in an;' Autonomous Bodyl Statutory Body/ Regulatory

Body.

Place:
Date:

I
:lle No. 3/r/2o17-RE (ComPuter No. l@35at56)

ienerated from eoft.e by KULDEEP. DEA_So(RE sectlon)_K SEmoN oFflCER. DEA on ot/ot/'o?s 01126 Pn

DECLARATION

S ignature of the candidate


